IN THE CENTRAL ADMINISTRATIVE TRIBUNAL$HYDERABAD BENCH
AT HYDERABAD

0.A.N0.1197/93 Date of Order:1,10,93

Betweent-

1.N.Muni Krishnan‘

2,8.,M3d ,Rascol

3.,K.Siddappa

4,G.Maltebu

5.E.Sahadeva Reddy

6. M.Anandam Naidu '

7.5.Venkata Batnam

B2.K.Markondsiah

9.P.Chandrashaker Reddy
10.K.Tiruvengadam Pillai
11, T.V.Ramulu 1 .
12,V.Vasu Udayar f +«+ Applicants

AND

1.,The Union of India, Rep, by Postmaster
General, Andhra Pradesh, Southern Region,
Kurnool.

2,The Superintendent, Railway Mail
Service, Tirupathi Division,
Chittoor District, ++ Respondents

1

Counsel for the Applicants s Mr. K.Anantha Rae

Counsel for the Respondents & Mr, N.R.Devaraj &~ -3:¢ .
CORAM:

THE HON'BLE MR,JUSTICE V.NEELADRI RAC : VICE~-CHAIRMAN

.THE HON'BLE MR.P,T,THIRUVENGADAM ¢ MEMBER (ADMN,)

Contd.. 20.-
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JULGMENT

(AS PER HON'BLE SHRI P.T.THIRUVENGADAM, MEMBER (ADMN,)

The applizants herein were workingias Sorting
Asgistants in RMS, T,P.Division, Tirupathi.| Puring the
years 1982-83, they prefirred iclaims ) for LTC for various
amounts claiming that they travelled from Tirupathi to
various places in North India.  After due verification
of the claims, the claims were accepted and;the.2nd reg-
pondent paid the LTC claims. It is stated ?hat later on, {3
the.2nd respondent, on check found that the épplicants did
not pass through Bannihal “heck Post which was necessary
to reach Jammu & Kashmir ahd an order was passed by the
2nd respondent in his letter dated 22,11.1990 directing
recovery of the LTC amount from the applicants. 7The same
waé challenged in OA.201/9@}on the file of this Bench.

The OA was disposed of on 18.3,1992 and the Eperativé

portion therein reads as under:-

"The respondents are directed to give them
a fresh opportunity by placing before them
the necessary evidence that is required for
them te meet their objections. Aster hea-
ring their objections and representgtions.
if any, the respondents are atrlibeFty. if
they found that the travel had not taken
place and the LTC claims df the applicants
are false, to recover the LTC amount paid
until further orders. The interim order
ceases to be in operation if the reépondents i

decide to recover the said amounts from the

pay and allowances of the applicants.,”
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2. While the matters stood thus, the Head Record ﬂ\
Officer (A/cs)kin letter dated 17.8,1993 addressed the
Postmagter, Tirupathi HO and instructed recovEry of ﬁEﬁ@l
interest on the LTC advance amounting to %.54?8/— from the
l1st applicant., It has been advised that the amount should
be recovered from the pension relief of the lgt applicant
who retired from service, It is stated for tFe applicants
2 to 12 that it is apprehended that similar récovery of
penal interest would also be made from them and hence this
OA has been filed for a declaration that the %ction of the
respondents in holding that the applicants hag preduced
false claims for LTC and thus recovering the %TC amount
aad further punishing the‘applicantSwith,posﬁéonement of
increments, as illegal and for a consequential’'direction to

i

the respondents to repay the amount of LTC claims to the

applicants. _ ﬁ

3. The 1;arned counsel for the respondents,Shri N.K,
Devaraj stated that the recovery of the LTC amounts had
already been made by the time the order in OA‘201/91 was
passed on 18,3,1992, It is, however, the case of the appli=~
f cants that no fﬁrther inquiry has been éonducped as directed
- by the orders of this Tribunal., Hence, the qugstion o;
recovery of penal interest does not arise at this stage.
As such the impugned order dated 17.8.1993 issued in the
case of the lst applicant is set—aéiggﬂu_we make it clear

claims are false and the
that if after inquiry, it is established that the LTC/amounts

have to be recovered, further action for collection of penal -

interest aSJperpfhe“impngnedaeeder may be taken thereafter.

The respondents are free to take steps for recevery of penal

(:ﬂ ' interest, after inquiry.

‘qaﬂ;JkC%X*’ | w ‘contdf...
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4, As regards the other applicants, no action regarding
: \
recovery of penal interest should be taken till such time

inquiry as ordered in OA 201/91 is conducted and a fresh
opportunity is given te the applicantsd:kxh‘ With regard
to theggremaining applicants, inquiry should be completed
before the end of 1993, If as a ' result of‘the ingquiry,

the LTC claims are found to be false, there will be no
|

need for repaying the amount already recovered, In suchd

case, steps for tevying penal interest cnuld be taken, If

Y %h«v"{,\, LL.A’[
¥ugx in the inquiry, the glaimsiare expéected! to be genuine,

then the amount recovered has to be refunded, —

5. If the inquiry cannot be completed before the end

of 1993 and if the delay cannot be attributed to the attituds "l
e cerew as wiT W LYUlLY, amounts recovered should

the end of ‘he respondents
be refunded by/January 1994. /hrabﬂ:liberty to recover the

in the inquiry
amount if 1t is ultimately established/that xke talse claims

E g

were made by the appllcants.

6. The 0A is ordered accordingly at the | admission
stage., No costs. ‘ ‘\g
0. ¢ £555 J. ——
(P.T.THIRUVENGADAM) | (V. NEEL‘.ADRI RAo,)
MEMBER (ADMN. ) e

DATED: 1st October, 1993, <£¥/#’*ﬂ,§%7,ifz %{E
Deputy Registrdr(

Te . VSN ‘

1. The POstmaster General, Union of India, .P.Soutﬂern Region, Kurnoo

2. The Superintendent, Railway Mail bervice Tirupathi Division,
Chittoor Dist.

3. One copy to Mr.K.Anantha Rao, Advocate, New Malakpet, Hyderabad.

4, One copy to Mr. N.R.Devraj, Sr.CGSC,CAT.Hyd.

5. One copy to Library, CAT.Hyd,

6. One spare copy.




TYPED BY COMPARED EY

CHECKED BY : APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAT,
HY LERABAD BENCH AT HYDERABAD
THE HON'BLE MR.JUSTICE V.NEELADRI RAQ
VICE CHATIRMAN

THE HON'BLE MR.AJ{B.GORTHI :MEMBER(A) =

THE HON'BLE MR.T.CHANDRASEKHAR REDDY

\ L);MBER( JUDL)
AND ‘

- : THE HON'BLE MR.P,T.TIRUVENGADAM:M(Z)

Dateds \ - [0 -1993

| - | ORDER/ TUDGMENT 5

-

M.A./R.AD)C.A.I\TO.
B in o
O.a.No, - 1{G7 fq—s

T.A,No, (W.p. )

; Admittdd and Interim directions
’ ‘ issued ‘

Allowed.

Disposed of with directiogs

= ...% o) e ———
Dimissed ,

Dismissefl as withdrawn
Désmissef for default, “ *
fgﬁ 3 : Re jected¥Ordered,

No order as to costs.
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